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The vil' bility eJ:C, of the proposed cen-
tUIi ha nevertheless, to be a es ed by 
the branch managers before taking a 
deci ion on th loan applications, Bank 
ha e, however, been a ked to dispose of 
mall loan applications for less than 

Rs. 10,000/- wil~hin 3/4 weeks of their 
receipt and al 0 to con ider the applica-
tions from mall bOrrower without insi t-
jng on ecurity margin etc. 

Reduction in rate of interest charged on, 
Loans to b u ing Cooperatives. 

1079. SHRI M. V. HANDRASHE-
KARA MURTHY: Will the Mini ter of 
FINANCE be plea ed to state: 

Ca) whether a meeting of the Central 
Council for Urban Development ~nd Local 
Government wa held in ew Delhi on 
19 January 1983; 

(b) if so, whether the main recommen-
dation was that the directive should be 
is ued to Life In urance Corporation to 
reduce the rate of interest charged on 
Joan given to the housing cooperatives 
and also to rai e the prescribed limit of 
Government guarantee for each loan; 

(c) if 0, whether the immediate imple-
men~tion of the uggestion has been 
mad, , 

...{d) if so, when final decision in this 
I regard i lilely to be taken; 

.' 
(e) whether in view of Governments 

decision to allow the second time mort-
gage of t'ne same flat or house any direc-
tive has been i ued to nationalised banks 
to provide loans to the individuals and 
Group HOll ing Societie; and 

(f) if 0 , how many Banks have agreed 
to provide the loans? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE. (SHRI 
~ANARDHANA POOJARY): (a) A meet-
Ing of the Central Council of Local 
Government and Urban Development was 
held On 17th and 18th January, 1983, 

(b) By one of the resolutions p'assed at 
the meetmg, Council urged Government -
to reduce the rate of interest charged by 

the LIon 10 n to apex coop rative 
housing finance oei ties. e ounciJ 
also ugge ted granting of Government · 
guarantee for loan with intere t exceed-
ing 8-112 per cent. 

(c) and (d) It ba been decided, in the 
interest of a fair return to the policy hol-
der of the LIe, that LIC loan to the 
ocieties should be on ecurity oth r than 

Government gu·arant.ee and carry appro-
priate rate of intere t. The current rate of 
intere t on the e loans i 12 per cent and, 
in fixing that rate, account bas been tak n 
of the long-term lending rates prevailing 
in the market. In the circumstances, a re-
duction in the rate of interest i not on-
. idered tea ible. 

(e) and (f), Nece sary information is 
being gathered and will be laid on tho 
Table of the Hou.e. 

Study of Employment Pattern by atio 
.. Textile Corporation. 

1080. SHRI JAGDISH TYTLER: Will 
the Minister of COMMERCE be plea ed 
to state: 

(a) whether it is a fact that the National 
T c tile Corporation (NTC) h'as commis.. 
tioned the outh India Textile Re earcb 
A ociation to undertake a study of the 
p ttern of employment of both worke 
and other taff in its ub idiary corpora .. 
tions and mills: 

(b) whether any other steps have beeQ 
taken either by the NTC or Government 
to cut down the losses in the Corporation' 
workings; and 

(c) if so the detail thereof? , 
THE MINISTER OF STATE IN THE 

MrNISTRY OF COMMERCE (SHRJ-
MATI RAM DULARI INHA): Ca) Ye , 
if. 

(b) and ( c). Some of the important 
steps taken to improve the working re-

u]t of NTC mills are as under:-

1. modem' ation of machinery and eX-
pansion of capacity, wherever nece sary: 

2. rationalisation of workload and la-
bour force; 




